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countries are yet be decided. No
agreement in respect of the 1987-68
assistance has been signed so far;

(b) Aid that would be available as
a result of the decision made by the
Consortium in April 1967 will be for
the maintenance of the economy
within the capacity already installed,
It is not directly related to investment
schemes in the Fourth Five Year
Plan.

‘P’ Form

*85. Shri A. K. Gopalan:
Shri P. Ramamarti:
Shri Yogendra Sharma:
Shri Prakash Vir Shastri:
Shri Raghuvir Singh Shastri:
Shri D. C. Sharma:
Shri D. N. Patogdia:
.Shri Mohammed Imam:
Shri 8. K. Tapuriah:
Shri ¥. G. Gowd:

Will the Minister of
pleased to state:

(a) whether the Administrative Re-
forms Commission has suggested the
abolition of ‘P° Form: and

(b) if so. the steps Govermment pro-
pose to take in the matter?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) No. Sir.

Finance be

{(b) Does not arise.
D. A. Commission's Report

*87. Shri Bhogendra Jha:
Shri K.M. Madhukar:
Dr. Ranen Sen:
Shri P. M. Sayced:
8Shri Madhu Limaye:
Shri S. M. Banerjee:
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Shri Manikhai 3. Patel;
Shri Mohan Swarup:

Shri Hukam Chang Kachwai:
Shri Jagannath Rao Joshi:
Shri D. 8, Patil:

Shri R. Barua:

Shri §. Supakar:

Shri D. N. Patodia:

Shri C. C. Desai:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 53 on the 23rd
March, 1967 and state:

(a) whether the Dearness Allowance
Commuss:on huas since submitted  its
report;

(b) if so, the recommendalions

thereof; and

(¢} the recommendations accepted
by Gavernment and the steps taken
to implement them?

The Minister of State in the Ministry
of Finance (Shri K C. Pant): (a)
No, Sir.

th) and (¢) Do not arise.

Marriageable age of girls

Shri Baburso Patel:

'Shri Bibhuti Mishra:

Shri K, N. Tiwary:

Shri Ram Singh Ayarwal:
Shri Hakam Chand Kacbwai:
Shri Onkar Siugh:

Shrl Sradhakar Supakar:

Shri K. N. Pandey:

Will the Minister of Health and
Family Planning be plessed to state:

(a) whether Government propose to
raise the marriageable age of girls to
21;

(b) if so, whether Government have
obtained the opinions of the Gynaso-

logical experts in the country on the
hazards involved in the frst

physical
dslivery sfter the age of 25;
(c) it so, their namis snd opiaions;:
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(d) whether Government have also
taken into consideration the moral
hazards involveq in placing such res-
trictions on girls in puberty; and

(e) whether the law  revising the
marriageable age of girls will be ¢n-
forced on all communities ir. the
country?

The Deputy Minister in the Munistry
of Health and Family Planning (Shri
B. 8. Murthy): (a) to (e). The Govern.
'ment of India is considering the
question of raising the minimum age
of marriage for girls and boys. Be-
fore undertaking legislation for the
purpose, all relevent advice will be
taken and various aspects considered.

Realisstion of Penalties from Dirce-
tors of M's. Bird & Co.

*89. Shri Indrajit Gupta: Will the
Minister of Finance be pleased to re-
fer to the reply given to Starred
Question No. 314 on the 6th  April,
1966 and state:

ta» whether outstanding balunws of
the unrealised penaltics on M s. Pil-
kington and Michelmory. former direc-
tors of the M s, Bird & Co. have since
bevr: realised; and

(b if not, how it is proposed
reaiise them®

The Minister of State in the Ministry

to

Finance (Shri K. C. Pant): (a) No,
Sir.
ibt Certificatos specifying the

amount due from each one of the
two persons have been sent to the
District  Collector of 24-Parganas,
West Bengal for recovery of the
amounts as if they were arrears of
land revenue as per Section 142(1)
{c) of the Customs Act, 1962,

Drinking water shoriage in  Famine
Affected areng

*99. Shri Chandra Shekhar Singh:
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8 Dr. Ram Manohar Lohia:
Gearge Fernande,:

Will the Minister of Heaith and
Family Planning be pleased io state:

(a) whether there is an acute short-
age of drinking water in the drough?
and famine affecied areags of Bihar
and U. P.

(b) whether the Governments of
Bihar and U.P. have sought Centre's
assistance in meeting the water pro-
blem in these areas;

(c) if so, the nature and 2xtent of
the assistance asked for: and

(d) the action taken thereon?

The Deputy Minister in the Ministry
of Health and Family Planning (Shri
B, S Murthy): (a) Yes, Sir,

(b? Yes. Sir.

{c) and (d). A statement is laid
on the Table of the House. [Placed
in labrary. See No. LT-375/67).

Pensions

257. Shri Ranjit Singh:
Shri B. S. Sharma:

Will the Minister of
pleas~d ' state:

Finance be

(a) whether the tempo:cary and ad
hoc rates of increase in pension made
since 1947 are applicable to the retired
employees of the Central Government
living abroad and drawing pension in
foreign currency; and

(b) the date of last increase in
rates made applicable to suct. persons?

The Deputy Prime Minister and
Minister of Finance (Shri Morar)i
Demal): (a) Temporary Ad hoc in-
creases in pension at the rates pay-
able in India are applicable, if other-
wise admissible under the orders in
force, to the following categories of





